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IN THECENTRAL ADMINISTRATIVE TRIBUNAL :HYDERABAD BENCH:

AT HYDERABAD |

0.A.No,1569 OF 1997, OATE OF ORDER :24-2-1993,

BETWEEN: |

1. Lingaiah.

2. Sudhakar Rao.

3. Narsing Rao.

4. Venkatesh.

S. Shankeraiah. eeeses Applicants

and
1. The Deputy Dirsctor General
of Military Farms, Hesad Quarters, i
Southern Command, Kirkee,
Punes411 0B3. |

2. The Deputy Directer Ganeral of |
Military Farms, QMG Branch,
NNC RK Puram, West Block-III,
New Delhi=110 002.

3. The Officer-Incharge, Military Farm,
Bowenpally, Sscunderabad.

4, Shri Narsimhulu, sfo Ramulu,
C/o Militry Diary Farm, Bouwsnpally,
Secunderabad.

%Y
R R ocReSpo ents

CBUNSEL FOR THE APPLICANTS :: Mp,Harender Psrshad
COUNSEL FOR THE RESPONDENTS :: Mr.V.Vinod Kumar
CORAM:
THE HON'BLE SRI R.RANGARAJAN,MEMBER (ADMN)

AND
THE HON'BLE SRI B.S.JAI PARANESHURR,MEMBER(JUDL)

t DRDER:

ORAL ORDER(PER HON'BLE. SRI R.RANGARAJAN,MEMBER(A) )

ane on both sides. Notice has basen served on
He4. Callsd absent.
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2. There are five applicants in this DA, They
were engaged as casual labourers to work in the
Military Diery Farm as Farm Hands in different years
commancing from 1~8-1988 to 1-1-1991., The applicants
sybmit that thi@ gemeral procedure which is folloved
in regularising the casual labourers is that, after
completing 240 days, the persons working as casual

~
labourers become eligible to be appaint%sﬁt as

Group-'D' staff and a Provisional Seléttion Order is
to be issusd to the said effect in the imitial pay |
of 8.750/~ in the bay scale of Rs.750-940 Plus usual
allowances. It is also submission of the applicants
that a Committee consisting of Gazetted Officer is
formed as Chairman, who would send the eligible
persong for appointment as mentioned above and their
cases will ba considered after sending call letters

to the eligibla candidates as per recommendations.

They are then intervisuwed and a galect panel is
displayed. In the year 1391, the then ﬂ?ficernlnchargg,
Military Farm, Secunderabad, sent a letter to the
Employment Exchanga, Ranga Reddy Uistrict i.se., on
ip-4-19%1, projecting to fill about 60 posts of Farm
Hands which actually never existed as an that date.
The Employmant Exchange in turn sent about 85 names
which inecluded about 13 names of ?ﬁi?al F-arm Hands,
uhutig}a juniors to about 50 aMwbc ngze
working since 1988 as casual Farm Hands. The appli-
éants submit that, inspite of ssveral representations,

no action has been taken to rectify ths mistake thsn.
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~ respondent was offered an appointment as a regular

-3-

3. By Proceedings No.0B0308/E/MF-2, dated:8-3-1997,

which is anclosed as Annexura-l to the DA, the 4th

Group~-'D*' Ground Staff as Farm Hand., By that Order, |
it is stated, nearly 30 applicants hayé,been ignoread, &
which is totally arbitrary and illegal for the reasonsE
that 1991.92 list which was kept in abeyance till |
March,1997 is being given effect contrary to the i

I

latest pronouncement of the Supreme Court, reported

in 1996(6) SCALE 676 in THE EXCISE SUPERINTENDENT,MALKA

PATNAM,KRISHNA DISTRICT Vs KBN.VISHUESHWAR RAD & OTHERSL

4, This A is filsd for a declaration that the

action of tha respondents in adopting the pick and

chooss method intgglectiun of several persons as

Farm Hands, who are juniors to atleast 30 persons, !

whdeh is contrary to Article 14 and 16 of tha Cons- |

titution of India, and for a consequential déclaration

that the impugned Proceedings No.080308/E/MF-2, dated:

8-3-1997, issued by Respondent No.1 to Respondent No.4,
o

is vyoid, and ?orqurthar consequential dirsction to

recruit the persons by notifying the wvacancies as per

the Law laid down by the Supreme Court referrad to abova.

S A reply has been filed in this 0A, The respondani
submit thatLPhe sponsorad candidates through Employment
Exchangs are beirig selacted by R=3, and this procedurs}
adopted by the Farm is as per laid down orders. The

candidates sponsored by the Employment Exchange were




called for Intefview in the office of the Respondent
l
Ne.3 on 30-5-1992, and accordingly the Employmant
' l

Exchange was intimated and the recruitment uas made. |

Henca, the respondents deny the allegation of the
|

applicanta in this regard.‘ The Respondeant No.4 was
i

appointed on that basis some time in March,1997. The
respondents also. submit that there is no selection of

daily labourers through Selection Committes or Board )
|

as contended by the applicants. (
|

The appointment of a regul ar Group-'D' staff is

6.
This

to be done by a widely circulated notification.

i
l
is in accordance with the Judgment of the Supreme l
Court in THE EXCISE SUPERINTENDENT,MALKAPATNAM,KRISHNAJ
l

DISTRICT Vs K.B.N.VISHUESHWAR RAD & OTHERS (raported 4
|

in 1996(6) SCALE 676). That Judgment was issued in th

ysar 1996. Hence, the laid down procedure adopted |
garlier to 1996 fPor recruitment of Group~'D' staff/ l

Daily Casuel Labourers are to be followed for earliarF
|

In the year 1992, the recrui tment uas

recruitment. !
done on the basis of the candidates sponsorsd by the ;
Employmsnt Exchange submits the respondents. Hence, !

Even if it |

that recruitment cannrot bae challenged.

has toc be challsnged, the applicants should have come

to this Tribunal imme diately after the issus of the |

selection list way back in 1992 or 1993, But unfortu-
nately they approached this Tribumal only on 26-9-139
. |

Hence, setting aside that select list may not be in |
i
order. Houwever, for vacancies that arise in future |
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wide publicity should be given and the casual
labourers in the Farm Hands should also be
allowed to apply for the selection.On the basis
of a regularly selected list,'thaArecruitment to

the Group='0' gtaff should be made.

7. With the above direction, the DA is disposed

of. HNo costs.

: .JAI Ej; NESHUAR) ( R.RANGARAJAN ) ‘i
1

AefibE MEMBER ( ADMN)
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IN THE CENTERAL ADIINISTRATIVE TRIDUNAL AT HYDERABAD
MJALG. VO0bO  oF 1997
in ‘

C.A.BNLNS.DV28 or 1997

Batween:

1.3hri Lingaiah
s/> Pochziad,
aged WO vyears.,

2.m%&mr?m>ab

Uy

urya Rad,sged (g years.,

3.NarsipgBao s/o5 Bhanker,
aved: aL years.,

.Venkatesh s/o Venkatappa
aced, &Y vears,.,

5.8harkeraiabh s/o Rajaiah
aged br—vears.,
Applicants
All are working of ldlitry Diarv Farm
Bowenpally Militry Diary Farm,Secunderabad.

‘ AND

1.The Deputy Director Genersl of Militry
farms Headguarters,Southern,Command,Kirkee,
Pune 411 0003,

2.7The Deputy Director General of Militry Farme
QMG Branch,AHC RY Puram,Vest Block 111,
-Hew Delhi.l10 QO02.

3.The CGfficer Incharge,tilitry Farm,Bowenpalli,
Se”ul?erabad-

v - spa v wma omrrdd e et
T
i

A, Bhri Narsznnulu s/o wamulu,c/n il
Dairy Farms,Bowenpalli Securnderaba

vl Lilsny dean aly,

BRAIEF FATDS OF THE

ery

i
ad, e« esilBgnondents

1. The applicants in the present 0Q.h.arz all persosns

"

working is Bowenpalli Militry Farm, Securnderabad.The present

iled stioning the Proceedings Nol.080308/E/1F-2

imi]

Q.a.is

,,Q

Gt,8.3.97 issued by the respondents regularising the services

of the 4th respondents,

2.  The Applicants herein above,therefore, grayg this

Horourakle Court/Trikural to dispevse with the formality of

filing separte O.As,individually by the applicants and permit

tham to f£ile a common 0.2, in the interest of justice and pass
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such other srder or orders g8 this Hormowrable Tribunal

may deem fit and proper in the circumstances of the case,

VERIFICATTI 0R

m———m-——-——um———-———m_—nm-

I,5hri Linoaiah /2 Fochaiah,2.Sudhakar Ras s/
Surya Ras 3.Narsirorans s/ Shanker 4,7enkategh 8/0 Venkatapps
5 .8havkeraiah s/o la jaiah,all are working Bowenpalli Diary

Farms,Secunderabad. ,ds hereby declare that the facts

=l

st ioned

above are trus and correct to my personal krnowledge and that

-

I Have sunoressed ary material facts,

Hyderabad ' 5. ,%:05-5:99*:;‘
Date: $LL41

el

i
Counsel Lor Avplicants
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IN THE GENTRAL ADMINISTRATIVE TRIBUNAL AT HYDERABAD
M.2, HO. \CS Y oF 1997

_ in :
C.2.5R, 10, 3\D&oF 1597

Batween::

1. Shri Lingaiah s/o Pochaiah | i
sged 40 yrs., ‘

2. SUC:ﬂa.z{ar 2z D Q/D Surva Rao, A’
'-'J‘-_JEd 38 yro.,

3, Narasing Rao s/o Shanker,
a‘:_—_ced 36 ?’ﬂs’n » !

4, Venkatesh g/o Venk3dtappa,
% t”
aged 35 yrs, e W

5. Shankarziah.s/o Rajaiah, aged =
32 yre,,

. All are working in Military
Diary Farm, Bowenpsalli Milikary
Diary Farm, 3Secunderabad .. Petiti

ic
and

1. The Dy Director General of iMilita ry
Farms, Headguarters, Southern Comuand,
Ktrkee,- Bune 411 0003
2, The Deputy Director Geperal of Milie ‘
tary Farms QMG Branch, ANC RK Puram,
West Block III, New Delhi 110 002

3. The Officer Ircharge, Military Farm,
Bawenpalli, Secundergbad.

4, Shri Narasimhulu s/0 Ramulu ¢/o
Military Diary Farms, Boweénpalli, ‘ :
Secunderabad. : .. Respondents/
ReEpondents

Q\Q S(u) dcat ab g

Brierf fdctg >f the case:

-
W . o WU o v iy v e ey Al W ok L o AT SR Y et P S P frad

It is submitted thst the appglicants have filed

the above 0,4, questisning the - acttion of the respondents
in regularising the sarvices oif some of th§ persons wWho
are juniors and were appointeéd subsequentdy to the
pEERIRGER applicants.

‘Tt is further submitted that the said 0.A.S.R,
3138/97 was £iled on 26.9.97 and the same was returned
with certain okbjections by the Office on 30.9.97 which
wag eceivcd by the csunsel for the applicénts only on
21.10.97.

It is sulmitted that the akove delay in receiving

the 0O.h.S.R, is because of the clerk of the cohunsel herein

-
e,

o
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Filed by:

HARENDERLPERSHAD
N VIJENDER REDDY
Advocates

Counsel for petitionersﬁApplicants
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was not attending the office since there was a bereavement in
family and hence could not receive the abc&e S.R, to
comply ﬁitﬁ éhe same and resubmit the Saﬁe.

.

It is due to the above reasons the above OASR

could not be complied with and therefore there is a delay.

It is therefore, prayed that this Hon'ble Court/Tribl,

may be pleased to condone the delay of \\x days in repre.

senting the above S5.,R, in the interest oﬁ jnstice.

VERIFICATION

\

|

°T7 77 I, 8.Venkat Reddy, s/o S.Nawaz Reddy aged 28 yrs,
occt Advorate Clerk, do hereby declare that the facts mention
above are true and correct to the best of our personal

knowledge and that we have not suppreéséd ény material

S

facts - o
| | ¢5Q;§$“§u§mn.3vﬁzz 1\?%4\

Signature of the“petitionars/applican
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AND

Mr

Sr.ADDL.STAMDING C UNSEL FOR
C.G.Rlys.






